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Present 	Hon'ble PT.D.Purkayasthat Judicial Member. 

MQUMITA NEGGI 0/0 Late R#N,Nsegi 
(who was Chargeman in CLW)~ 
Electric Fittert T.No.19/1176 
Chittaranjan and resident or 
Quarter N0.13/Av Street N0.79P 
Chittaranjan-713 331 (Buralwan). 
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Vs 

Union of India through the General Managert 
CoL.U.9 Chit ta ranj an-713 331. 

Dy.Chief Personnel Officer (U)p -'CLtb 
Chittaranjan . 

0* 0 Respiendents 

For the applicant 	Mr-B.Chatterjeop counsel* 
Ms-B.Mandal., counsel. 

For the respondents: Mrs,Uma Sanyalp counsel. 

Heard an : 2.7.1998 
	

Order on -. 2-7.1998 

0 R D E R 

The applicantp Mcumita Neogir a div'orcee and daughter 

of Late R.N.Neogi., Chargamant who died in harnesso has filed 

this application for a direction upon the respondents to allot 

her a quarter 'on ancut—vf—. turn basis by consideritig her case 

sympathetically for the reasons stated therein. 

2. 	It has been stated by ths applicant that after the 

death of the ex—employaep R*N-Neegip his uidowt the 2pplicant's 

mothers prayed 
f . 
or allotment of a quart 

. 
or in the 'n2ma of 

S hr i Anu p - Pau It wh 
. o was the husband of the applicant in lieu of 

any compassionate appointment and the respondent—authoritias 

considered her prayer and 2110tted a quarter to Shri Anup Paul 

upon his undertaking that he would look after -the widow of the 

d aceas ad Butp unfortunately# the marriage tie of the present 

applicant with S,hri Anup Paul,h2 4been broken by a iiecree of 

2/. 
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divorce and Shri Anup Paul has already vacated the quarters 

allotted to him. It is also stated by the applicant that 

after the divor-cep. she has been appointed on compassionate 

ground by the authorities in the skilled artisan category* 

T he applicant who is living with her widowed mother has now 

prayed for allotment Of a quarters in her favour en a compa-

85ionate ground an an out-of-turn basist taking a sympathetic 

view as had been shown to her by the authorities earlier. 

3. 	The respondents have denied the claim of the applicant 

Py stating in their reply that the applicant was given an 

appointment an compassionate ground only in the year 1994 

after a sympathetic view wis taken-by the autheritiest  although 

the mother of the applicant 	 widow of the deceased 

employee had waived her right for sweb.compassionate appointment 

JCen her prayer for 9  quarters in the name of Shri Anup Paul 

was allowed by the authorities. Therebyt no further considera-

tion or a sympathetic view in favour of the applicant is 

required to be taken in this case as the applicant is not 

entitled to get a quarters on out-of-turn basis. Hencep this 

application is to be dismissed . 

49 	1 have heard the ld.counsel for both the parties ever 

the matter. 

Ld-counsel for the applicant submits that on a sympathetic 

consideration! theapplicant may be allotittd a quarterst as per 

her statust an out-of-turn basis. 

Mrs.Uma Sanyalt ld-couhsel for the respondents., submits 

that the respondents had already considered the case or the 

widow sympathetically and hence there cannot be any question 

of allotment of quarters in favour of the applicant on Out-Of-turn 

basis without following the seniority and rules. 

1 have considered the submissions of the Idocounsel and 

gone through the records* I find that the respondents had 

already shown sympathy for the purpose of appointmen t of the  

applicant on compassionate ground on the face of the widow  

OF the deceased employee waJV44 her right earlier for such 
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—; 3 :— 

compassionate appointment on the applicant's husban~ being 

allotted a quarters. In the instant case# after the divorcep 

Shri Anup Paul who was the husband of the aPp 
I 
lic2ntp has 

already vacated the quarters allotted to him on the' prayer of 
th~ w 	V* id 0 

' 

w R***;r4TP Mrs Uma Sanyal., has. submitted that she 

hag no information regarding such vacation of the rtuartp-r~-n 

by i~Shri Antop Paul. Howevert 	am of.the view t hat the right 

or 
. 
allotment Of quarters is not a ves ted right and the depart—

men~t 
, is to allot the quarters as per rul es and according to 

senioritys However# 'On s0me occasionss, department is left 

with the discretion to consider the case of genuine employees. 

under certain contingencies. 

8 . 	In view of the aforesaid circumstancest I hold that 
tih ei respondents may consider the case of 

th e a 

pplicant 

sym~athetically and see whether a quarters can be allotted 
I 

in her favour without disturbing the senior 
. 
ity and without I 

depriving the chance of other anlis 
. 
ted candidates. I 

1 9- 	Uith the abO've observationt the application is disposed 

or.lNo order is mawe as to costs. 

(1) Pu rk a ya stha) 
Udicial Member 


